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DATED THIS THE SECOND DAY OF DECEMBER, 

Mr. )uatice PK. Shyamsundar, Vice Chairman 

fir. S. Sugumaran 
Son of P. Sharmugam, aged 
about 44 years, 

Smt. Vijayalakshmi C. 
Krishnan, wife of K. Gopalekrishnan 
aged about 45 years 

Mr. 1, Radhakrishnan 
Son of ti.R. Meenakahj Sundaram, 
aged about 45 years. 

Mt. M.S. Cnananandam 
Son of Madalaimuth 

I 
	 Aged about 47 years. 

Smt. Nagamani S.  Rao 
Wife of S.C. Subha Rao 
Aged about 42 years. 

Sa't. A. Buvaneswari 
Wife of. C. Vishwanathan 
Aged about 44 years. 

Smt. S. Gown 
Wife of K. Vijayendra 
Aged about 43 years. 

Smt. M.S. ayalaksh,uj 
Wife of 1.5. Nagaraja Rao 
aged about 48 years. 	 .... Applicants 
All, are now working at 
0/0 Deputy Director of Accounts 
(Postal), G.P.O. Buildings, 
Karnataka Circle, Bangalore-560 001. 

(Shri N.G. Phadk., Advocate) 
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'-' G.P.0.6.tildings,. rnataka Circle 

:\\ 	Bangalore-560 001. 
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C 	Department of P08t5, Govt. of 
India, Daktar Bhavan, New Delhi. 	 .•.. Respondents 

N. (mr. C. Shantappa, A.C.G.S.C.) 
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r. Justice P.K. Shyarnar 

In vied of !the fact that the 

controversy raised in these applications are 

also the subject matt r of decision by the 

Supreme Court in SIP o.12533/92, I think it 

appropriate to  directthe rights of the applicants 

herein to stand requ14ed by the outcome of the 

decision in the pend4g SIP SUpra. 

2. 	All these pplicatior%s therafore 

stand di$po6ed of as aforesaid. The Union 

Government is directd to abide by the final 

direction in the SIP supra and to regulate the 

rights of the partial based on the Judg8cnent of 

the Suprsrnf Court threin. 
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